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VSe
1. The Director of Postal ServiCes(HQ)
office of the CPMG,Kerdla Circle

Trivandrum=33 -

2. The Sre. Supdt., RMS ‘TV*
Division, Trivandrum-3

- 3« The Sub Record Off1Cer, RMS TV n
’ Kollam.

4. Srl K. Babu, LSG. aorting Asszstant
SRO Kollam v Rcsyondents

, Bymr. George CePe. Tharakan,SCGEC for R 1-3 (not present)
 MCe 0.V, Radhakrishnan = for R-4

ORDER
MR. N. DHARMADAN

Having heard counsel on both sides, we are .
‘satisfied that'thisvapplication can_be.disposed of
with appropriate“direét;on-,,” .
2.  , According to the applicint, ‘he was orlglnally
appointed as Sorting Assistant.. .Thé,post of Checker is
carrying similar pay. of _Sorting ASSLStant. The
appoxntment to that post is being givgn for a tenure
'period of . four years. Applicant was'appointed as'éhecﬂer
w,e,f,,il.lz.al. He jqined duty on.23.12.81,g But due to
adm;nistgaﬁive‘reasoqs,¢?e.has reLieved’wog;f. 15.6.84
before completing the normsl tenure period. ihen further
vacancy. arose, the'applicapt,was not consideréd beéduse of
'diSCiPiinary proceedings pending against him. After
completion of the diéciplinary proceedings, applicant again

Submitted Annexure-II representation for getting bosting
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as Checker. Thét was coneidered and diSposed of as per
Annexure A-3 statlng that the appllcant can only be posted
 as Checker for completing the whole tenure perlod i.e. LPQ
5 2 93«  The said p@stlng order was glven to the applicantﬁaq—
%she ‘has completed the full tenune perlod.<
'3. oo The appllcant submitted before usvthat many of
his Juniors and senxorsuﬁre gIVen the beneflt of worklng
as Checker for motretthén one. tenure and Such a benefit .ean
be made avallable to the appllcant alSo.; This is a. matter |
' Wthh requires consideration by the rirst reSpOndent and
;we are of the view thet 1f the appllcant files a represen-,:,
~tat1on for a p@Stlng as Checker before the first resgondent,
he shall cons;der the same in accordanee with law.-u]“”
4. ;.1 Accordlngly, on the basis of the sumeSSions made
‘by the learned counsel at the bar, we are of the view that
:the_appl;ce;;on_cen be diSPOSed,of‘withapprcpriate,direction:
We direct; tka\e' e’ppl_:_i_.céntro submit é det.ei;ed r;epresenltai:ion
‘to the first respondent for getting a pasting as Checker
'for énother rern.‘-Theirepresentation éhall be~filed within
two weeks from the date of ‘receipt of a copy of the Judgment-
| f such a representatlon is flled, the second re3pondent shall
‘conSider the: same and pass approprlate orders w1th1n three

months from the date of recelpt of the repreSentatlon. '

5. The>appllcation 1s dlsposed-of as. above;

. 66 Thema snall be no orders as to costs. ,
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